IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

0.A. B4/95,

Dt, of D

: HYDERASAD 8

ecision

: 23.1.95,

Y.Srinivas Reddy

B.Munichandrayali Bai

B.Rama Devi

V.Gopikrishna

T.Adilakshmi .

L P Lo by =
« » e o 2

Us

1. The Superintendent of Post Offices,
Kurneol Oivision, Kurnool, A.P.

2¢ The Postmaster General,
A,P, Southarn Region,
Ashok Nagar, Kurnool-s.
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] As psr the Hon'ble Sri R. Rangarajan, Nlmber (A) ‘Q

Heard Sri Krishna Devan, learned counsel for the

applicants and Sri N.R. Dsvaraj, learned counsel for
the respondents, :
2o In this application dated 17.31495 filLd u/s 19 of
the A.T. Act, 1985, the applicants who are the Short

Duty Sorting Agsistants (3DSAs)/Reserved T&ained Pool
Sorting Assistants (RTPSAs)} of Kurncol Division prayé&
for a declaratjon that they are antitled qor ths gran@

of Productivity Linked Bonus at the rates applicable |

to the regular Postal/Sorting Assistants Hetwean the .
period from January, 1984 to November, 1969 and for é
further direction to pay the arrears of bonus to uhiéh
tha applicants are eligible within 3 months fram the date

|
of receipt of this order. '

3e The details such as joining of duty as Short Duty

Sorting Assistants and their regularisation as SA/PA
are as under:

51.No. Name of the applicant 0Date of Regulariéation

Joining as PA/BA
5/shri/sSmt as SD/RTP.
1. Y. Srinivasa Reddy 1.5.1954‘ 30.9.198F
2, B. M. Bai o 19.1.84  29.10.88
3e 8, Rama Devi 4,2,1984] 17.11.89
& |
40 V. GOpikriShﬂa 4(2-1984 15011489
5. T. Adilakshmi © 4,2.84 . 23,11.89
o1 | |
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4, The DA No,171/89, dt.18.6.90 on the file of

‘mined by dividing the total empluments forj

—3&

They stated that they were selected after'qmalifying‘

H
|
in the examination prescribed for it and peir formed
| |

qualitatively and quantitatively the same waork as that

of regular Sorting Assistants whenever they ware engag

intermittently dgainst the vacanciss of regular Sortin

. '
Assistants. By |denying them ths benafit oﬁ Productivity '

Linked bonus during tha periods mentioned supra when t

worked as RTPSA, &llowed by thé D.G., Dept. of Pasts

letter dt.5.1041988, they have been sub jected to hésti

discrimination in viclation of Art.14 and 16 of ths

Constitution. Hence, this OA has been riléF with the

above prayer. I

Ernakulam Bench|was decided on the basis of the deecisi

in OA No.612/89|on the file of the same Banch., The ra

in that judgement was that no distinction éan be -made

betueen an R.T.P, workar and a Casual tabourer in gran

productivity linked bonus. It was Purthar held in tha

OA that RTP candidates like Casual Labourers are éntit

to P.L. Bonus if they have put in 240 days‘bf servicas

year ending 31st March for 3 years or more. It is fur
' : r

, |
held in that OA|that amount or-productivitgylinkad bon

. - ' |
would be bassed on tﬁ}ir average monthly em$luments det

each accoun

year of aligibility by 12 and subject to other conditi
|t

prescribed from| time to tima.

{ |
I

Se Similar orders were also passed by this Tribunal
| 1
in 0A.458/94, dt.28.4.94 where the applicants are simi

C I
situated to that of the applicants in DA01?1/89 of the

b
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Ernakulam Banch. Slmllar orders wsre also passad by

-l

this Tribunal 1n 0A Nn.484/94, dte28.4.94 and DA No.611/94
dt.31.5.,94 and in DA 1423/94, dt.25.11.94 af this Bench

where the appllcants are similarly placed tn that of
the applicants in DA N0.171/89. As the appllcants herein

are in the samg situation as the applicants in 0A No.171/89
' |

decided by the Ernakulam Bench, and in ua-yas;453/94,
611/94 and 1423/94 of this Bench, we see np reason in
not extending ihe same bensfif to the éppﬂicants in
this OA also. ' lLearnsd counsel for the reépondents alsao

: |
fairly submitted that this case is covergd by judgements
|

quoted above.

' |
6. In the rasult, this application is al loved with
|

a direction to the respondents to grant tF the applicants

the same bensefit as granted by the Ernmakullam Bench and
|

this Bench of the Tribunal in the aforessdid cases qqoted
in Para 5 abo&a. The above direction should be complied
within a paribd of 3 months from the dat% of communication
of this order. | ;

7. The OA is ordered accordingly. No Eosts.//
|
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( R. Rangarajan ) ( V. Nasladri Rao )
Member (Rj VchIChaxrman

Dated 7/3’/ ;/S Sﬂ ll ﬁ""“@y

Eaputy Reglsﬁrarf&)cc

4

The Superintendent of Post Offices,

'gﬁfnool Division, Kurnool=-A.P,

The Postmaster General, A.P.Southern Regid
: +P. on
Ashoknagar, Knrnool-5: g ‘

The Director General, Dept.of Posts,
Dgk Bhavan, Sansad Mgrg, New Delhi-=1.

One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.

One copy to Mr.N.R.Devraj, Sr.CGSC,.CAT.Hyd.

One copy to Library, CAT.Hyd.

One spare copy. ~ | |
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. T.A.No, (Wap. )
',Admi ted and Interim directions

=iSSU d- - - .
Allowed, |

- Disposed

of with directions,
Dismissed. ‘ M"f
lofiissed as witharawn g sPS—

Ais 'ssed for default,






